
 

LShn Akbar Ali Khan.] ing in the two 
countries, whether we can take any definite 
clue from the Soviet Union regarding 
reducing the educated unemployment in our 
country? 

SHRI T. T. KRISHNAMACHARI: They 
have industriahsed in a measure which is 
certainly astounding, reaching very nearly the 
standards of countries which have gone 
through development over a period of two 
centuries. And the answer to educated 
unemployment in our country is also rapid 
industrialisation. 
3 P.M. 

SHRI LOKANATH MISRA 
(Orissa): Madam, the hon. the Finance 
Minister said that the Planning Commission 
in Soviet Russia is undergoing a change, a' 
structural change, and having seen it 
personally, does he think that the Planning 
COJ amirs'on in India needs any change? 
.And, secondly, during his negotiations did he 
highlight at any time the acute food shortage 
problem of India, and did he find any. 
response there too from  Soviet Russia? 

SHRI T. T. KRISHNAMACHARI: The 
position of the Planning Commission in 
Russia—it is called Gosolan there—and ours 
is different. That is an executive organisation 
and the Chairman of the Planning Commis-
sion is a Member of the Council of Ministers 
and he has a vital say in the whole economic 
programme, and what the Planning 
Commission says has to be obeyed. In our 
case the Planning Commission is advisory and 
has to act through many instruments. 

So far as the food problem is concerned, as 
I said, they would be willing to help, but they 
are themselves importers  of foodgrains. 

SHRI D. THENGARI (Uttar Pradesh) : 
May I seek ond clarification, Madam? Am I 
right in presuming that the Government treats 
these two subjects separately without 
confounding one with the other, that is, our 
official attitude towards communism as    an 

ideology, and our trade and other relations 
with Russia? 

SHRI T. T. KRISHNAMACHARI: Our 
relationship with the Soviet Government is 
political, ind they believe in co-existence, 
peaceful co-existence. They do not want to 
interfere with the internal arrangement of any 
country. If certain basic agreement on, say, 
common objectives is ihere, in their desire to 
help a neighbour to be strong, they reinforce 
it. I saw no difficulty in my discussions with 
the Soviet leaders. 

SHRI BABUBHAI M. CHINAI 
(Maharashtra): May I elicit some information 
from the hon. Minister? Taking advantage of 
his visit to the U.S.S.R., did he have any 
opportunity to study the tax structure of the 
U.S.S.R., vis-ia-vis, what we have in this 
country, and whether he has been now 
convinced of the fact that, compared to 
U.S.S.R., India is really a heavily taxed 
country? 

SHRI RAJENDRA PRATAP SINHA 
(Bihar): May I also know whether there are 
private sectors in the U.S.S.R.? 

SHRI T T. KRISHNAMACHARI: One 
hon. Member has provided an answer to the 
other. 

THE     APPROPRIATION     (NO.     5) 
BILL,  1965—continued. 

THE DEPUTY CHAIRMAN: We now 
come back to the Appropriation Bill. Mr. 
Lokanath Misra. The allotted time for this Bill 
is just one hour. 

SHRr MULKA GOVINDA REDDY: This 
is too insufficient, Madam. 

SHRI LOKANATH MISRA 
(Orissa):    We should have   half an hour 
more. 
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THE DEPUTY CHAIRMAN: Please 

oegin; you will get it. 

SHRrLOKANATH MISRA: Madam, now 
that we are going to discuss this 
Appropriation Bill and give our sanction, I 
would like to indicate something about the 
person we are going to entrust this money 
with. My question would be whether we can 
trust the person and the Ministry with this 
colossal amount. He is, at the moment, under 
a cloud. His conduct as the Finance Minister 
is very much suspected by certain Members of  
Parliament. 

THE DEPUTY CHAIRMAN: You are 
talking on the Appropriation Bill. 

SHRI LOKANATH MISRA; "Certain 
Members", I said. I did not say that it is all 
Congressmen of Parliament. 

THE DEPUTY CHAIRMAN: Please 
confine yourself to the items mentioned in the 
Bill. 

SHRI LOKANATH MISRA: I am asked to 
give my sanction to this money. How can I do 
it when I find that the person who is entrusted 
■with this money is not the right person? 
Now there has been a memorandum presented 
to the President and that was the occasion 
when the Finance Minister would hav? been 
well advised to resign. 

THE DEPUTY CHAIRMAN: I would 
request you again to keep to the scope Of the 
Bill, and this sort of speech is not appropriate 
and is not welcome at this hour when we are 
discussing the Appropriation Bill. You may 
seek another opportunity for this. 

SHRI LOKANATH MISRA: If it is a 
request from the Chair, I have to bow down. 
There is no doubt about it. 

THE DEPUTY CHAIRMAN: Yes, you 
will have to. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Well, they have submitted a 
memorandum, which will be considered by 
the President. 

THE DEPUTY CHAIRMAN: And that is 
what I say. This not the appropriate time to 
say all that. You must stick to the provisions 
of this Bill. 

SHRI LOKANATH MISRA: Madam, while 
sanctioning this money we have also to ensure 
that the money is well spent. Certain cases have 
come to my notice where I find that the moneys 
given to the different States in India have not 
been well utilised. Even a person like the 
Auditor-General of India has severely com-
mented against certain expenditure. And he is 
not the only person who has so commented. 
Prior to his comments, the CBI had gone into the 
: cases and they have categorically said that 
certain companies of Orissa had 
misappropriated   a  lot  of  money. 

SHRI MULKA GOVINDA REDDY: Why 
can't you produce the documentary evidence 
and quote from it? 

SHRI LOKANATH MISRA: I shall do it. 

THE DEPUTY CHAIRMAN: It should be 
addressed to the Orissa Assembly. 

SHRI LOKANATH MISRA: This is a 
subject which has been examined by the 
Auditor-General himself. 

SHRI MULKA GOVINDA REDDY: The 
Centre is paying money to the States. 

SHRI LOKANATH MISRA: Yes, the 
Centre is paying money to the States and we 
have to ensure that the money Is well spent. I 
think the Chair would agree with me there. 

SHRI JOSEPH MATHEN (Kerala): Even 
from the beginning it is confusion. 
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SHRI LOKANATH MISRA: It is 

confusion in the Congress Party, 1 quite 
agree, and whenever you have had to face the 
CBI Report or the Auditor-General's report; 
you cou'd not come out with an argument 
against them and, naturally, silence has been 
your only bliss. 

SHRI RAMESHWAR SAHU: We also 
know the Swatantra Party, its achievements, 
very well. 

SHRI LOKANATH MISRA; That I did not 
expect from ihe hon. Deputy Minister. If you 
also come forward, 1 shall then give back a 
retort to you. I don't expect the Deputy 
Minister to go to the rear and to shout from 
there as a back-bencher. 

THE DEPUTY CHAIRMAN: Well, now 
come to your points if you have any. 

SHRI LOKANATH MISRA: Madam, you 
have to ensure also in the House a certain 
amount of discipline when I speak, and the 
Deputy Minister who behaves like a back-
bencher should never be excused. 

SHRI RAMESHWAR SAHU;  May I   j say  
on a point of privilege? 

THE DEPUTY CHAIRMAN: You should 
be at your seat on the Treasury Benches. 

SHRI LOKANATH MISRA: He does not 
know where his seat is. He is in a state of 
confusion. 

SHRI RAMESHWAR SAHU: Madam 
. 

SHRI AKBAR ALI KHAN: On a point of 
order   .   .   . 

SHRI LOKANATH MISRA: You cannot 
raise a point of order for him. He has to do it 
himself. Can't he speak? 

THE DEPUTY CHAIRMAN: Your time is 
limited. 

SHRI LOKANATH MISRA: You know 
how the ruling party is behar-ing when I 
speak. 

Madam, there have been certain comments 
even in the Auditor-General's Report. I will 
read out the text from the Auditor-General's 
Report it says: 

"According to the calculations made by 
the department, if the offer of the Indian 
Tube Company had been availed of, the 
difference in cost would have amounted to 
Rs. Eighteen lakhs and odd." 

Now even this Auditor-General, who is 
supposed to be the highest authority in  the   
line    .    .    . 

SHRI MULKA GOVINDA REDDY: On a 
point of order. He is reading out from a report, 
and he must be prepared to place it on the 
Table of the House. (Interruptions). It is the 
Auditor-General's Report. Are you prepared to 
place it on the Table of the House. 

THE. DEPUTY CHAIRMAN: He cannot 
place it here. (Interruptions). Yes, Mr. Misra 
you have taken nearly eight minutes. 

SHRI LOKANATH MISRA: I have dealt 
with nothing absolutely, Madam, because they 
do not allow me to deal with anything. 

THE DEPUTY CHAIRMAN: Because you  
are still irrelevant. 

SHRI LOKANATH MISRA: I am not 
irrelevant, Madam. This is very relevant. I 
expect the Government of India to go into 
these matters very seriously. These are serious 
matters. I have brought allegations against ex-
Chief Ministers of Orissa, of squandering 
public money, but nothing has been done.    
What is more. 
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Dr. Harekrushna Mahtab who himself, 
Madam, wag the Chief Minister of Orissa and 
was the Governor of another State and a 
Central Minister for a pretty long time, had 
sent in a memorandum to the President of 
India saying that under article 360 of our 
Constitution, the finances of Orissa should he 
taken over. That memorandum is still pending 
with the Government of India. They have not 
yet disposed of it. Nor do they find any plea 
on which they could reject that memorandum. 
I am told he has not received a reply yet. I 
want to invite the attention of the Government 
to this point. Now, the CBI has commented 
adversely on the matter. The Auditor-General 
of India had gone into the matter and he has 
also given adverse comments. So, I would, 
through you, Madam, urge upon the 
Government to take over the finances of that 
State, if that is necessary, immediately. 

SHRI MULKA GOVINDA REDDY: 
Dismiss the Ministry and hold fresh elections. 

SHRI LOKANATH MISRA: It is for you 
to say that. Now, Madam, what is being done? 
What they do is to shift the responsibility to 
the Public Accounts Committee of Orissa. 
That is the endeavour made for shifting the 
responsibility. I demanded on the floor of this 
House, and there was also P. demand made on 
the floor of the other House also, that the 
Governor was withholding the report of the 
Auditor-General for a very long time. If it had 
come out earlier, the Public Accounts 
Committee could have taken a decision on it. 
But at the fag end of the year it was placed on 
the Table of the Orissa Bidhan Sabha, when 
the Schedule of the P. A. C. was already ready 
for the entire year and when nothing fresh 
could be taken. Then they wanted to hustle it. 
Therefore, there was no time, no adequate 
time for the Public Accounts Committee to go 
through it. The Public Accounts Committee 
does not want to take it up this year and 

the Chairman, Public Accounts Committee, 
says that they would take it up next year, as 
they will have to make a detailed 
examination, and then submit their report. But 
why can't the Government of India take action 
on it? Why should they wait for the report of 
the public Accounts Committee, if 
prosecutions have to be started against the 
people who had misappropriated money, who 
had overdrawn money? They do not have to 
wait for the recommendations or suggestions 
of the Public Accounts Committee. They can 
do it on their own. 

Madam, there is something else which has 
attracted my attention in the Public Accounts 
Committee's 41st Report, of the Lok Sabha. 
There is a comment about our insurance pre-
mium. 

THE   DEPUTY   CHAIRMAN: We 
really  do  not deal   with     the Lok 
Sabha estimates. It is for the other 
House. 

SHRI LOKANATH MISRA: But this is in 
the Report of the Public Accounts Committee 
and it can be referred to here. It relates to the 
expenditure incurred by the Government of 
India and the comment made is that a lot of 
money was paid to foreign insurance 
companies in the shape of premium by the 
Directorate of Exhibitions. In this connection, 
Madam, the Report of the Public Accounts 
Committee stated: 

"What is more disappointing in this case 
is that even after March, 1961, the Ministry 
of Commerce approached the Ministry of 
Finance to permit them to continue business 
with the foreign insurance companies on 
the plea that the foreign insurance 
companies settled the claims promptly. This 
plea was not borne out by facts inasmuch as 
claim amounting to Rs. 1.33 lakhs remained 
unsettled in respect ot exhibits sent for 
exhibition held during the period 1957 to 
1962." 
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[Shri Lokanath Misra.] Madam, these 

are the people who shout from house tops 
that they are the persons who fought for 
Swaraj, who brought in independence 
even though I do not agree with them. It 
was independence which came of its 
own. Even countries where there was no 
Congress Party, got their independence. 
There was no Congress in Ceylon. There 
was no Congress in Burma; but all the 
same they got independence along with 
us. So I do not believe when some people 
shout from house tops that they got 
Swaraj for this country. And here is a 
specific instance where they have dealt 
with this matter in an unpatriotic way. 

AN HON. MEMBER: How is that 
relevant to the Appropriation    Bill? 

SHRI LOKANATH MISRA: It is 
quite relevant to the Appropriation Bill. 

THE DEPUTY CHAIRMAN: I will 
give you more minutes. 

SHRI LOKANATH MISRA: Yes, 
Madam, you may give me two more 
minutes. 

You see the hurdles which I have to 
meet -wien I am speaking. 

THE DEPUTY CHAIRMAN: Come to 
your salient points. 

AN  HON. MEMBER:  He has none. 

SHRI LOKANATH        MISRA: 
Madam, this is a very important Bill, this 
Appropriation Bill. 

SHRI V. M. CHORDIA (Madhya 
Pradesh);  Misappropriation Bill. 

SHRI LOKANATH        MISRA: 
Madam, the   .   .   . 

SHRI M. P. BHARGAVA (Uttar 
Pradesh); Come to the recommendations 
that the Public Accounts Committee 
made. 

SHRI LOKANATH MISRA: So you 
want them? All right. The Report further 
states: 

"The Committee feel that had 
Exhibition Directorate acted im-
mediately on receipt of circular in 
March, 1961 from the Ministry of 
Finance, the extra expenditure of Rs. 
1.11 lakhs by way of insurance 
premium could have been avoided." 

Madam, this is a question of having 
made overpayments because they chose 
foreign insurance companies. There was 
somebody who advised the Finance 
Ministry or the Commerce Ministry—I do 
not know which Ministry is really 
concerned with this extra payment—there 
was somebody in the bureaucracy who 
was interested in getting the things 
insured with foreign insurance companies 
and our Ministers were there only to sign 
their names beneath where "Agreed to" 
was written. I do not know if the 
Government of India functions in that 
way. It is a very dangerous thing if that is 
being done. Our Ministers have to be 
vigilant and alert. When we are short of 
foreign exchange, what does the Finance, 
Minister do here if he is not looking into 
these things? It has to be brought to his 
notice by the Public Accounts Committee 
and even today nothing has been done in 
the matter. May I know if any person has 
been booked for this? Has any 
responsibility been fixed on anyone? Has 
anyone ' been taken to task? If that is not 
done, then the entire responsibility 
remains on the shoulders of the Finance 
Minister today.    Thank you. 

SHRI N. PATRA (Orissa): Madam, I 
rise to support this Appropriation Bill 
and while supporting it, I want to 
congratulate the Ministry for providing 
some financial aid to the Institute of 
Russian Studies which was opened on the 
14th November, on the birthday of our 
revered and beloved leader Jawaharlal 
Nehru. I had the privilege of attending 
that function on the 14th November. No 
less a person than one of the eminence of 
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the Minister of Higher Secondary Education 
of Russia was pleased to attend that function. 
Madam, this will go a very long way in 
cementing our relations, I mean our relations 
with one of the biggest powers of the world. 
That power, Russia, is not only providing us 
with some facilities but they have also 
deputed nine Instructors to help this Institute. 
I would urge upon the Ministry and the 
Government, while selecting students for this 
Institute, to provide seats for the applicants 
seeking admission to this Institute, from the  
different  States. 

Government have set up an Institute of 
Constitutional and Parliamentary studies. Ours 
is an infant democracy and we need more of 
training in the parliamentary process of 
discussion and administration. We are new to 
this democratic system and many of our 
parliamentarians are raw and every five years 
there is a change also. 

SHRI LOKANATH MISRA: He should 
address his own partymen. 

SHRI N. PATRA: Not only my -partymen 
but you also want it. I have witnessed what 
you do here. It will do good for you to study 
because you do nothing but wash dirty linen. 
Such people also will be benefited. 

SHRI LOKANATH MISRA: If you are a 
bundle of dirty linen what -else can be done? j SHRI N. PATRA;  What my friends 
of the Swatantra Party are engaged in is 
known to everybody. What they -do has 
nothing to do with the parliamentary system of 
Government and fair discussion. It is only 
scandalising and mischief-mongering. He may 
benefit   .   . 

THE DEPUTY CHAIRMAN: Now tome 
to the Bill. 

SHRI V. M. CHORDIA: The word 
"mi6chttef-mongering" should not be allowed.    
It   is   not   proper. 

374 RS—5. 

THE DEPUTY CHAIRMAN: You must be 
careful of the words you use. 

SHRI LOKANATH MISRA; He does not 
have many words. What else can he do? 

SHRI N. PATRA: He is interfering   ..   . 

THE DEPUTY CHAIRMAN: Order, 
order. 

SHRI N. PATRA: He is living in a glass 
house and he should not throw stones at 
others. He thinks he is a repository of 
parliamentary wisdom. 

THE DEPUTY CHAIRMAN: Have you  
finished  your  speech? 

SHRI LOKANATH MISRA: He has 
nothing to say.    What can he say? 

THE DEPUTY CHAIRMAN: Please 
continue. Don't be disturbed in that way. 

SHRI N. PATRA: The provision for the 
Agricultural Refinance Corporation is a good 
one and this will go a long way in helping the 
poor agriculturists of the country. The co-
operative banks and societies come to the help 
of the agriculturists but the pity is that these 
institutions only care for the creditworthiness 
of the cultivator. They never look at the need 
of the cultivator, his capacity to invest and his 
capacity to produce. Such a pattern of 
investment and loaning should be changed. 
You cannot help a larger number of people if 
you care only for creditworthiness. Eightyfive 
per cent, of our agricultural population 
consists of small holders. If you stick to this 
question of creditworthiness, you will not be 
helping this section and you cannot have the 
expected increase in food production. 
Therefore, this pattern has got to be changed. 
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[Shri N. Patra.] 
Sugar is also one of the items in this Bill. 

Of course, we need more of foreign exchange 
but due to the failure of the monsoon this 
year, our sugarcane culture has been badly 
affected. 

SHRI LOKANATH MISRA: What is this 
sugarcane culture? What is it? 

SHRI N. PATRA: Not culture but 
sugarcane   cultivation. 

SHRI    LOKANATH       MISRA:     I 
thought sugar culture was something   ■ else, 
like agriculture. 

SHRI N. PATRA: This has sweetened you 
a little. While exporting, the Ministry has to 
look into the demand inside the country. The 
Ministry should give aid to the sugarcane 
growers. Compared to last year, price of gur 
this year has fallen. The approach of 
Government is only to help the industrialists. I 
have never found our Government going to 
the help of the primary grower. They are 
providing subsidy to the industrialists but 
never have they tried to help the cultivator 
who grows these crops. The Government 
should come to the aid of the gur producer and 
help him in ensuring his production. 

SHRI MULKA GOVINDA REDDY: 
Madam Deputy Chairman, I would like to 
make some observations on this Appropriation 
(No. 5) Bill, 1965. First of all, I object to the 
Ministry bringing forward these Appropria-
tion Bills now and then. While the Budget 
proposals are made, they should anticipate, as 
far as possible, the revenue and expenditure 
that may be incurred for the coming year and 
they should try to bring only one 
Appropriation Bill. Instead of that, they bring 
one Appropriation Bill every Session and 
come forward with Demands for 
Supplementary Grants. 

I am glad they have provided some funds 
for the Institute of Russian Studies. It is a 
welcome thing. Relations between India and 
the U.S.S.R. are being strengthened day by 
day. The U.S.S.R. has stood by us and has 
been helping us for the last eighteen years in a 
big way. I am glad this Institute has been 
established. In this Institute the study of 
Russian culture, language, science, etc. will be 
encouraged. Russia has made a tremendous 
progress in science and we must be benefited 
by the advance made there through this 
Institute which has now been established. 

Madam Deputy Chairman, I am also-glad to 
find that the Government have provided some 
funds for the Institute of Constitutional and 
Parliamentary Studies. This was an urgent 
necessity. During the last year, we know there 
was almost a deadlock between the judiciary 
and the legislature which arose out of a case in 
Uttar Pradesh. 

Similar instances have also happened in 
Maharashtra and other places. It is therefore 
absolutely necessary that studies should be 
undertaken with regard to the respective 
spheres in which the legislature or the judi-
ciary or the executive should function. As it is 
only 15 years since our Constitution came into 
force and as we are in a developing state—
ours is an undeveloped country as many other 
Asian and African countries— we must 
undertake such studies. We have copied some 
of the constitutional provisions from the 
Constitution ctf the U.S.A. and that of Great 
Britain and there are other nations which have 
come up. Therefore it is necessary that we 
should make a thorough study of the 
constitutions of other countries and with the 
changing times suitable adaptations in our 
constitution should be effected. That can only 
be done if there is a proper institution for 
constitutional and parliamentary studies to 
carry out research and make a through study of 
the constitutional problems that might arise 
now and them 
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You are also aware, Madam Deputy 
Chairman, that the Defence of India Rules 
were challenged and the Supreme Court came 
out with a judgment that those detained under 
the Defence of India Rules will be entitled 
after the emergency to claim compensation for 
their illegal detention. Our Fundamental 
Rights have been suppressed because of the 
emergency. So these are all issues which can 
be easily and profitably studied by this 
Institute of Constitutional and Parliamentary 
Studies. 1 am sorry to find that the 
Government have made provision for a 
niggardly sum of one lakh of rupees for this 
important institution. On the other hand they 
are charging exorbitant rent. 

THE DEPUTY CHAIRMAN; This again 
does not fall within our purview. 

SHRI MULKA GOVINDA REDDY: But, 
Madan, here it is said   .   .   . 

THE DEPUTY CHAIRMAN: It is Lok 
Sabha and the convention laid down  is   .    .   
. 

SHRI LOKANATH MISRA; On a point of 
order, Madam—this is an appeal rather than a 
point of order— during the consideration of 
Appropriation Bills we are allowed to deal 
with so many subjects even though they do 
not relevantly come with in the ambit of the 
Bill. That has been the convention in the 
Rajya Sabha and now that you give a different 
ruling we are not in a position to understand 
it. 

THE DEPUTY CHAIRMAN: There is a 
convention that we do not refer to the  Lok  
Sabha and     the     Rajya 
Sabha and this is under that. 

SHRI MULKA GOVINDA REDDY: If 
you will yield, Madam, for a minute, I will 
point out how it comes in.    On page 2, Vote 
No.  110   .   .   . 

THE DEPUTY CHAIRMAN: But it is 
under Lok Sabha grant. 

SHRI MULKA GOVINDA REDDY: The 
Bill has come up for our approval here. 

THE DEPUTY CHAIRMAN: Even if it is 
there, we do not discuss it. 

SHRI MULKA GOVINDA REDDY: I am 
not discussing about Lok Sabha. I am 
discussing the Finance Ministry's grant for 
this purpose. It is here in  the Demands for  
Grants. 

THE DEPUTY CHAIRMAN: Yes; it is 
No. 110; it is there but according to well-
established conventions We do not discuss 
this. 

PANDIT S. S. N. TANKHA (Uttar 
Pradesh): All the same, Madam, I think hon. 
Members can speak on this matter; whether 
the study is or is not necessary and we can 
certainly express our opinion on that point. 

SHRI MULKA GOVINDA REDDY: What 
I was impressing on the House was that this 
study is necessary but the grant that has been 
made is niggardly and the rent that the Hous-
ing Ministry is charging for this institution is 
exorbitant. I ju^t want to bring to the notice of 
the Ministry that they should revise this grant 
and make a liberal grant. 

Madam Deputy Chairman, under this 
Appropriation Bill the Government wants 
another Rs. 1\ crores for subsidising the 
export of sugar. Originally they estimated that 
about Rs. 10 crores would be sufficient to 
subsidise the export of sugar but now they 
have found that nearly Rs. 17 50 crores are 
needed. On page 10 of the Supplementary 
Demands for Grants, it is said: 

"As against the average cost in India of 
about Rs. 950 per tonne of sugar, the 
F.O.B. realisations now vary from Rs. 620 
to Rs. 230 per tonne depending upon the 
country of export and the total loss on ex-
port is now   estimated   at Rs. 17 ■ 50 
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[Shri  Mulka   Govinda  Reddy.] 
crores. At the same time these exports 
are expected to earn foreign exchange 
of about Rs. 11 5 crores." 

We must do everything in our power to see 
that we export more and earn as much 
foreign exchange as possible. But while 
making sugar exports we should try to 
discriminate in the sense that we should try 
to get more price for our sugar. The 
variation is esti- j mated from Rs. 620 to 
Rs. 230 per tonne. We should try to sell 
sugar to such countries where we get the 
maximum price. 

In this connection, I would like to urge 
one thing. There is urgent need to 
reorganise the entire sugar industry in 
India. We are pampering and encouraging 
the sugar magnates. Apart from that we 
are trying to continue and help those 
sugar mills in States where the production 
is very low, where the sugar content in 
the cane is very low. I would therefore 
urge that the Government should take a 
serious view of the whole thing. They 
should reorganise the entire sugar 
industry.. I would ask them to scrap all 
the sugar mills in U.P. and Bihar which 
are uneconomical and which are a burden 
on the State exchequer, and the lands 
released from sugarcane cultivation might 
veTy profitably be used for cultivating 
rice which we very badly need or wheat 
which we very badly need and more and 
more sugar factories should be 
established in other parts of India in the 
South   .   .   . 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh): Especially in Mysore and in his 
constituency. 

SHRI MULKA GOVINDA REDDY: . . 
. where sugarcane yield is more and 
where the sugar content is more so that 
we may reduce the cost of production of 
sugar which is now Rs. 950 per tonne. If 
we have more yield per acre of sugarcane 
and if there is more sugar content in the 
sugarcane, it is quite possible that the 
cost of production of sugar might be 

brought down and it may not be 
necessary for us to spend Rs. 17-50 crores 
on subsidising sugar exports. 

Madam Deputy Chairman, I was very 
much disappointed when I went through 
this Appropriation Bill for this simple 
reason that I expected that they would ask 
for more than Rs. 50 crores for providing 
relief and rehabilitation to the people in 
different parts of India; not only those 
who are affected by this war should be 
given the utmost attention. Yesterday, 
while replying to some questions, the 
Minister for Finance told us that the crops 
that were destroyed because of the war 
with Pakistan were not covered by war 
risk insurance and there was no scheme 
which provided for this contingency. I 
would, therefore, urge on the Ministry 
that they should see that proper 
compensation is given to these unfor-
tunate victims. It is not of their own 
making. It has been made by somebody 
else. Therefore, Government should be 
very generous in giving proper relief and 
in rehabilitating those people who are 
uprooted from their homes. Most of the 
States— Mysore, Madras, Keralaj 
Maharashtra, even U.P. and Madhya 
Pradesh—are affected by the wholesale 
failure of crops and rains. Cattle are 
dying, People are selling away their cattle 
at a very nominal price because they 
cannot feed them. I have received reports 
and it has appeared in some papers in 
Mysore as well as in som» papers in Delhi 
that there are starvation deaths. It is 
unfortunate that efforts have not been 
made to give proper relief to them, to see 
that relief works of a permanent and 
semipermanent nature are undertaken. 
Government should come forward to 
assess the position and they should not 
hesitate to spend crores of rupees for 
providing relief to those who are affected 
by famine and near-famine conditions, 
particularly in Mysore, Maharashtra, 
Madras, UP. and other places. I was 
surprised and astonished to find that not a 
single rupee has been provided for 
providing relief to 
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those    people    who are    affected by 
famine in those States.   Thank you. 

SHRI CHANDRA SHEKHAR: May I 
put a question to the hon. Member, 
because he has made a very serious 
demand that the sugar mills in U.P. and 
Bihar should be shifted to the South? 
Does he know that more than 70 per cent, 
of the sugar-cane is produced in Bihar and 
U.P. and more than 50 per cent of sugar is 
produced in Bihar and U.P., and this 
demand for shifting the mills originated 
from certain sugar magnates and though 
my distinguished friend, the Deputy 
Minister in the Ministry of Food and 
Agriculture will not agree, also from 
certain officials in the Sugar and 
Vanaspati Directorate of the Government 
of India? And I do not know from where 
the Socialist Member of the House has 
taken his brief to shift the mills from U.P. 
and Bihar? 

SHRI MULKA GOVINDA REDDY: 
Madam, I have not got any brief from 
any quarter. I did not get any brief from 
the ex-Socialist either. As a reasonable 
and rational human being if you study the 
economy of the sugar industry you will 
be obliged to come to the conclusion to 
which 1 did and this I have placed before 
the House for its serious consideration. 

 

 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND AGRI-
CULTURE (SHRI D. R. CHAVAN): 
Why did you not place the matter before 
the State Government? 
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SHRI D. R. CHAVAN: May I sub-nut 
that the State Government of 
Maharashtra is getting 31,000 tonnes per 
month. That is the highest quantity that 
has been granted to any State in the 
country. 

SHRI DEOKINANDAN NARAYAN; 
That may be the highest. What has that 
highest to do with this when the people in 
the rural" areas are not getting even one-
half of a kilo? 

SHRI s. C. DEB (Assam): You are 
getting groundnut and other things. 

SHRI DEOKINANDAN NARAYAN: 
This year we have not got even 
groundnut. 
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SHRI D. R. CHAVAN: Five thousand 
engines have been given by the State 
Government. 
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SHRI B. R. BHAGAT: May I say at this 
stage, since the hon. Member is importing into 
this something which is not there about the 
Institute of Russian Studies meaning 
indoctrination and all that, that he will think 
twice before he says something against a 
country which has been very friendly, and 
consistenly friendly, to us? I would request 
him and I think it is not in our national 
interest. 

 

 

[THE VICE-CHAIRMAN  (SHRIMATI TARA 
RAMCHANDRA    SATHE)  in the    Chair.] 
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SHRI D. R. CHAVAN: Madam Vice-

Chairman, I heard the speeches of two or three 
hon. Members here. Particularly they made 
points concerning the subsidy that is being 
paid by the Government of India and the 
losses incurred on the exports. Mr. Chordia 
also made a reference to the establishment of 
the Central Fisheries Corporation. The 
criticism which the hon. Members have made, 
much of it has proceeded due to lack of 
adequate understanding of the problem. My 
hon. colleague, Shri B. R. Bhagat, in his 
opening speech, pointed out that a provision 
of Rs. 10 crores was made in the Budget and 
he is coming up with Rs 7.5 crores for 
additional grant. Why is it so? Madam Vice-
Chairman, when originally a provision of Rs. 
10 crores was made in the Budget, it was 
made on the basis of the exports then 
contemplated. That time the exports that were 
contemplated •were 2.15 lakh tonnes for the 
current year, 1965. On the then prevailing 
international price, the estimate of loss was of 
Rs. 10 crores. 

My hon. friend, Mr. Deokinandan Narayan, 
made a reference that this year's production is 
going to be higher than what it was in the last 
year. This year's production is about 3-2 
million tonnes which is going to be the record 
production in the country. When the export 
policy was considered and formulated, it was 
decided in the initial stages, as I submitted just 
now, that the possible export would be about 
2-15 lakh tonnes, and it was also decided, 
taking into consideration the production 
prospect, that future exports will be decided 
later on. Now it has been decided to export 
65.000 tonnes more in view of the fact that we 
have got this year a record production 0f sugar. 
Therefore, the total export would be about 3 
lakh tonnes. Hence this additional demand of 
Rs. 7-5 crores. 

Then the question has been raised by Mr. 
Chordia as to why we should export to a 
country where the international prices are low, 
and why should we not release more and more 

sugar for internal consumption; why should 
we sustain losses? Madam, Vice-Chairman, 
here the logic behind his argument is not 
correct. I can say rather it is absurd. Had he 
studied the international situation and offered 
his criticism in the correct perspective, there 
would not have been this type of criticism. 
We have to understand that today in the 
world, sugar supply is more and the demand is 
less. 

It has also been stated on a number of 
occasions on the floor of the House that India 
has become an exporting country, and since 
1961 up to the present time we have been 
exporting and selling sugar in the 
international market. It is a position when we 
have to maintain our foothold in the 
international market. 

Secondly, it has got to be under-tood that 
sugar is exported under international 
agreements, particularly the U.S. Sugar Act 
and the Commonwealth Sugar Agreement. It is 
for the first time, Madam, that India has 
become a member of the Commonwealth Sugar 
Agreement under which we have been granted 
an overall agreement quota. There is another 
quota also called the Negotiated Price Quota. 
Under the U.S. Sugar Act. we have a'so been 
allotted a quota. Had we sent sugar in the 
international market at the present rate 
prevailing, then possibly we would have got 
Rs. 183 per tonne on an average in the free 
market as against the high price which we got 
under the U.S. Sugar Act and the 
Commonwealth Sugar Agreement. As a matter 
of fact under the U.S. Sugar Act and the 
Commonwealth Sugar Agreement, we are 
selling sugar in the preferential market where 
we get preferential duty return and also a high 
domestic price that was ruling in U.S.A. and 
the preference available to India on exports to 
U.K., Canada, etc. As a result of that we are 
likely to get on an average Rs. 404. That 
would be our realisation out of the sale of 
sugar in the foreign countries and had we sold 
the sugar in the international market,. 
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on an average we would have got Rs. 183. 
Therefore the Member should be thankful for 
this that we have succeeded in securing some 
quota under the U.S. Sugar Act and the 
Commonwealth  Sugar  Agreement. 

Another thing which has to be taken into 
consideration is, most of the countries 
exporting sugar to these markets) namely, the 
U.S.A., U.K., Canada and Malaysia which are 
highly developed countries, have to subsidise 
sugar. It is not a peculiar thing or particu'ar 
thing to India. Then these agreements are 
made some time before and the prices are to 
be paid with reference to the London daily 
price which is an index of the international 
sugar price. Shri Chordia says; 'Why should 
we enter the market when the prices are low? 
Why not enter when it is high and drop out 
when the prices are low?' I say, you have 
entered into an international agreement and 
that agreement has to be honoured. It is not 
that when prices are high that you can enter 
and drop out when they are low. What hap-
pens is, all these countries—the U.K., the 
U.S.A., etc.,—are highly developed countries 
and for an essential commodity like sugar they 
will depend on a reliable exporter, dependable 
and reliable exporter. Therefore you have to 
honour these agreements whatever may be the 
price. Had we sold it in the international 
market without any agreement—that is neither 
under the U.S. Sugar Act nor the 
Commonwealth Sugar Agreement— then the 
prices that we could have got possibly would 
have been Rs. 183 per tonnr as against the 
price that is required to be paid in our country, 
of Rs. 950. and thr. losses would have been 
still higher. Therefore the real problem is that 
we have to be in the international market and 
export the sugar. The only thing that will have 
to be considered is how to bring down the cost 
of sugar. When the Minister of Finance said, 
that he was a cultivator and that whatever 
subsidy was paid was passed on to the 

cultivator, Shri Chordia objected to that. That 
is mainly because he has not understood the 
problem. The pro. blem is: What is the cost of 
production of Indian sugar? What are the 
various components? If my friend wants this 
information, I may say that the cost of 
production of sugar depends on two or three 
factors—the price of sugarcane which in turn 
depends on per acre yield of sugarcane, 
percentage of recovery of sugar from cane, 
duration of the working season, manufacturing 
expenses and' the taxes. Now how is this cost 
borne out by the various factors, I have 
mentioned? The sugarcane price forms about 
47.4 per cent, of the total cost. Manufacturing 
expenses form 28.7 per cent., taxes about 18.4 
per cent., and profit about 5.5 per cent. Here 
the prices fixed for the sugarcane are the 
minimum prices fixed by the Government 
with the intention of giving remunerative and 
incentive prices to the growers of the country. 
Then the taxes are fixed by the Government 
and the cane prices constitute about 47.4 per 
cent. That is one factor. Secondly, most of the 
sugar which has been sent to foreign countries 
by way of export has been purchased mostly 
from the Maharashtra sugar factories and they 
are all cooperative sugar factories. You must 
remember that they are growers' cooperatives, 
and the ex-factory prices-are the lowest in the 
country. 

SHRI V. M. CHORDIA: In spite of it we 
are having losses. 

SHRI D. R. CHAVAN: Loss every country 
has to bear. It is not only India but all 
countries. Even a country like Australia which 
has a high percentage of recovery—14.5 per 
cent. —has to bear losses, not only India. 
Even Hawaii has to bear losses. I am only on 
the point whether the price paid goes to the 
industrialists and manufacturers to make the 
capitalists richer. It is not so. The noint is, 
most of the sugar is purchased from the 
Maharashtra factories which are growers'   co-
operatives   and  therefore 
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paid goes to the pockets of the growers. 
You must remember that there the 
railway freight is lower, the port is nearer 
and the ex-factory price is the lowest. 

There is another point raised by Shri 
Deokinandan Narayan. He said that the 
Sen Enquiry Commission has 
recommended a lower price and what is 
the price recommended? The price 
recommended is Rs. 1.85 oer maund 
linked upto a recovery of 9.4 cr Rs. 4:96 
per quintal linked up to a recovery of 9.4. 
Then he asks why it is that the 
Government have paid higher price, 
namely Rs. 5.36 per quintal linked up to 
10.4 as it was done last year and why this 
price recommended by the Sen 
Commission was not accepted? When a 
decision with regard to this was taken by 
the Government, this question was 
examined thoroughly. What would have 
been the effect had we accepted the price 
formula suggested by the Sen Enquiry 
■Commission? The growers all over the 
country would have been affected. I may 
say that the growers supplying cane to 
157 factories out of 198 would have 
suffered. In UP. alone, growers supplying 
can to 71 factories out of 72 would have 
suffered. 

SHRI DEOKINANDAN NARAYAN: 
May I know from the Minister what other 
ways or means he suggests to bring down 
the cost price? 

SHRI D. R. CHAVAN: I am coming to 
that point. As I submitted, 71 factories 
out of 72 in U.P. would have suffered. In 
Bihar, growers supplying cane to 28 out 
of 29 would have suffered. All the 
growers supplying cane to factories 
located in the Punjab, Rajasthan, Madhya 
Pradesh, Orissa, West Bengal, Madras 
and Kerala would have suffered. Growers 
supplying cane to 17 factories out of 18 in 
Andhra would have suffered. Growers 
supplying cane to three out of 8 factories 
in Mysore would have suffered. The only 
State which would have been least 
affected is Maharashtra and that is on 
account of the fact 

mat the yield is higher and trie recovery 
the more. That particular zone is called 
high-productivity zone. It is on account of 
that that the growers there would not have 
suffered. Therefore all over the country 
the growers would have suffered and 
what would have been the loss? The loss 
to the growers would have been about Rs. 
8 crores. Therefore the decision was 
taken in the interests of the growers, 
about this reduction of prices and the 
fixation of lower recovery level and all 
that. That is the point. 

Then he asked: *Why is it that in the 
rural area sugar has been distributed this 
way and in the urban area sugar is given 
in another way?' I interjected and said: 
"Why do you not take up this matter with 
the State GovemmenfT' He is an 
influential Member. He was our leader 
and Ex-president of M.P.C.C. If he can 
taka up this matter with the State Gov-
ernment, the matter could have been 
mended because, after all, the respon-
sibility for distributing sugar lies with the 
State. It is not with the Central 
Government. I may tell him that no other 
State in India is getting as high a quota as 
Maharashtra. (Interruptions.) Previously 
Maharashtra was getting thirty thousand 
tons. Since April, 1964, Maharashtra's 
quota has been increased by 1,000 tons. It 
is now getting 31,000. I do not know why 
there should be difficulty with regard to 
sugar. I may tell for your information that 
previously, on account of low production, 
the monthly quota was low but since our 
production has increased, we have started 
giving sugar increasingly and the increase 
we have given is 16,000 tonnes in the 
monthly quotas of the various States. Not 
only that; for Id and for Holi, we have 
given five per cent of the monthly quotas. 
For Janamashtami, we have given five per 
cent of the monthly quotas, and for 
Dussehra and Diwali nearly ten per cent 
of the monthly quotas. Now that takes it 
to a total of 53000 tons with  all the 
liberalisation 



 

shown in the matter of these quotas 
releastd for so many religious festivals, 
for the Janamashtami and other festivals, 
and I cannot understand why there should 
be the difficulty about this distribution of 
sugar and all that. 

These are some of the points I could 
reply to. One minute more to deal with 
only one more point. My friend suggested 
that the sugar factories in U.P. and Bihar 
should be dismantled. I say it is not a 
correct approach, to the problem, because 
what happens? Out of a total of 62 lakh 
acres under sugarcane cultivation in the 
country, in U.P., Bihar and Punjab it 
comes to about sixty-seven per cent of 
the total cane area in the country. And 
what about your own State from which 
you hail? It has 80,000 acres under sugar-
cane cultivation. In my State, it is 
3,60,000 acres. 

MISS MARY NAIDU (Andhra Pra-
desh):   What about Andhra? 

SHRI D. R. CHAVAN: Andhra has 
about 80,000. Madras has about 1,60,000 
acres and so on. Now coming to the sugar 
factories, 72 there are in U.P., 8 in Punjab 
and 29 in Bihar. It is suggested that these 
factories should be dismantled and 
located elsewhere? Where is the cane? 
That is the point. Therefore they have got 
to remain where they are, and the only 
point to be considered is this that you 
should increase the per acre productivity 
there, and there are th» results which 
were demonstrated by the Central 
Sugarcane Committee. They have pointed 
out that there are tremendous 
potentialitits; they have indicated tre-
mendous potentialities. Therefore the real 
solution to the problem lies in increasing 
the per acre productivity, in improving 
the quality of the cane to yield more 
sugar. This is the problem and this is the 
immediate requirement. 

I am greatful to you that you gave me 
an opportunity, and I believe that I have 
met most of the points that .my hon. 
friends have made. 
974 RS—0. 

THE VICE-CHAIRMAN (SHRI 
MATI TARA RAMCHANDRA 
SATHE):    Mr. Ghani. 

SHRI MULKA GOVINDA REDDY; 
Madam, before that, I want some clari-
fication because the Deputy Minister . . . 

THE VICE-CHAIRMAN (SHRI 
MATI       TARA RAMCHANDRA 
SATHE):    Let Mr. Ghani speak first; 
afterwards . . . 

SHRI MULKA GOVINDA REDDY: 
1  am asking for some clarification. 

THE VICE-CHAIRMAN (SHRI 
MATI TARA RAMCHANDRA 
SATHE): Unless it be any point of 
order, you cann'ot rise now. 

SHRI MULKA GOVINDA REDDY: 
Since the Deputy Minister of Food 
intervened in the debate I wanted some 
clarification from him when he was here. 

SHRI D. R. CHAVAN: You come to 
me and I will give you the thing. 

SHRI MULKA GOVINDA REDDY: I 
shall n'ot speak at any length. I am only 
asking for some clarification. 

THE VICE-CHAIRMAN (SHRI 
MATI TARA RAMCHANDRA 
SATHE): I am sorry; not now. Mr. 
Ghani. 
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THE VICE-CHAIRMAN (SHRI
MATI TARA RAMCHANDRA 
SATHE): Mr. Ghani, you speak on 
the points. Otherwise you will get only 
a little time for the points. You have 
only ten minutes. 

THE     VICE-CHAIRMAN      (SHRI
MATI TARA RAMCHANDRA 
SATHE):    You better speak on     the 
Appropriation Bill. 
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THE VICE-CHAIRMAN (SHRI
MATI TARA RAMCHANDRA 
SATHE): Mr. Ghani, you speak on 
the points. Otherwise you will get 
only a little time for the points. You 
have only ten minutes. 

THE VICE-CHAIRMAN (SHRI-
MATI TARA        RAMCHANDRA 
SATHE):    You better speak on     the 
Appropriation Bill. 
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SHRI MULKA GOVINDA REDDY: 

Why not speak in English? 
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THE VICE-CHAIRMAN (SHRI 
MATI TARA RAMCHANDRA 
SATHE): You can hear the transla 
tion. 

SHRI RAJENDRA PRATAP SINHA 
(Bihar): When he is speaking in Hindi the 
hon. Member should not object to it since 
there is translation here. 

SHRI    LOKANATH MISRA:    Does 
my hon. friend accept him in Hindi? Then 
it is all right. 
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THE VICE-CHAIRMAN (SHRI 

MATI TARA RAMCHANDRA 
SATHE):    The question is: 

"That the Bill to authorise payment 
and appropriation of certain further 
sums from and 'out of the Consolidated 
Fund of India for the services of the 
financial year 1965-66, as passed by 
the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
MATI TARA RAMCHANDRA 
SATHE): We shall now take up the 
clause by clause Consideration of the 
Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1 the Enacting Formula and 
the Title were added to the Bill. 

SHRI B. R. BHAGAT:    Madam,     I 
move: 

"That  the Bill  be  returned." 

The question was proposed. 
SHRI MULKA GOVINDA REDDY: I 

would like to offer one or two ob-
servations. The Deputy Minister of Food 
who intervened in this debate 
unfortunately did n'ot tell us of the steps 
Government would take to reduce the cost 
of production of sugar and why when we 
are producing thirty-two lakh tonnes 'of 
sugar we have to face scarcity of sugar 
even in Delhi. In the villages, it has be-
come a rare commodity and it has become 
very difficult to obtain sugar. I Would 
like to know what steps the Government 
of India which controls the entire sugar 
market is taking to see that sugar is made 
available to one and all. 

There is a famine and millions     of 
people are going without food. Star- 

vation deaths have occurred in parts of 
Mysore and in some other parts and 
nearly twenty million tons of food-grains 
are in short supply and millions of cattle 
are dying for want of fodder. There is 
scarcity even of drinking water. I am 
pained to see n'o reference to the steps 
that Goyertiment would be taking to face 
this apalling situation. I would like to 
know what steps the Government of India 
have taken to advise the State Govern-
ments to apply the Famine Code so that 
people who have no employment and 
who are suffering today on account of 
drought and famine conditions are given 
some sort of relief and rehabilitation. 

SHRI RAJENDRA PRATAP STNHA: 
Madam, I had no intention of intervening 
in this debate but I am rather surprised 
that my hon. colleague should have made 
two observations which are not true at all. 
He has said that hundreds of people are 
dying of starvation. I think the House will 
bear me out when I say that not a single 
case of starvation death has been reported 
anywhere in India. 

SHRI MULKA GOVINDA REDDY: 
It has been reported in many papers in 
Mysore. Even starvation deaths have 
occurred  in Madhya Pradesh. 

SHRI V. M. CHORDIA: In Bastar 
District. 

SHRI RAJENDRA PRATAP SINHA: 
It is for the first time that the hon. 
Members are making such statements in 
this House. 

SHRI MULKA GOVINDA REDDY: 
This is the second time. The other day 
when the hon. Food Minister was 
answering a Call Attention Motion, * 
made this statement and my statement 
has been corroborated by the news 
published in Mysore State papers. 

SHRI RAJENDRA PRATAP SINHA: I 
do not know what paper he is referring to. 
I often go to Mysore and I was there on.ly 
last month. The food 
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Situation no doubt is serious but 1 
repudiate this wild statement that is being 
made that there are starvation deaths. He 
has said that thousands of cattle are 
dying. There is no doubt scarcity of 
fodder but nothing of that type is 
happening anywhere in any part of this 
country. Well, I have functioned as an 
Opposition Member for a number of 
years. It is the duty of the Opposition, no 
doubt to bring to the notice 'of 
Government the difficulties that the 
people may face but I submit to my friend 
sitting opposite, with whom I have 
worked for a number of years, that he 
should not create an unnecessary scare in 
this country. The times are very difficult. 
We have to face a difficult food situation 
and, therefore, it is important that no 
scare is created. We must pull together. I 
am sure Government is taking all possible 
steps not only at the Centre but at the 
Slate level als'o to see that we tide over 
this difficulty. We invite the co-operation 
and the assistance and help'of every 
Member of the "Opposition so that the 
country may tide over this difficulty. We 
are facing a difficult situation. We have 
got t'o face two aggressors on two fronts 
and as ill-luck would have it, we have a 
difficult food situation also. We can only 
pull thr'ough all these difficulties if we all 
co-operate and not try to raise un-
necessary bogeys which are not facts at. 
all. That is all that I have to submit. 

SHRI MULKA GOVINDA REDDY: 
Madam, he has made some personal 
allegations against me. 

THE VICE-CHAIRMAN (SHRI 
MATI TARA RAMCHANDRA 
SATHE): No, sit down. 

SHRI MULKA GOVINDA REDDY: I 
must say   .   .   . 

THE VICE-CHAIRMAN (SHRI 
MATI TARA RAMCHANDRA 
SATHE): You have had your say. 

SHRI MULKA GOVINDA REDDY: 
No. He has made some personal alle-
gations against me. 

THE VICE-CHAIRMAN (SHRI 
MATI TARA RAMCHANDRA 
SATHE): No. I am putting the ques 
tion   .   .   . 

SHRI MULKA GOVINDA REDDY: I 
would like to make a   .   .   • 

THE VICE-CHAIRMAN (SHRI 
MATI TARA RAMCHANDRA 
SATHE):      No. 

The question is: 
"That the Bill be returned." 

The motion was adopted. 

THE  TAXATION  LAWS   (AMEND-
MENT AND MISCELLANEOUS 

PROVISIONS)    BILL,  1965 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR SAHU): Madam, I 
move: 

"That the Bill further to amend the 
Income-tax Act, 1961, the Estate Duty 
Act, 1953, the Wealth-tax Act, 1957, 
the Gift-tax, Act 1958 and to provide 
for exemption from tax in certain cases 
of undisclosed income invested in 
National Defence Gold Bonds, 1980, as 
passed by the Lok Sabha, be taken into 
consideration." 

This Bill has been brought in for the 
purpose of replacing the Taxation Laws 
(Amendment and Miscellaneous 
Provisions) Ordinance, 1965, which was 
promulgated by the President on the  19th 
October,   1965. 

Sir, as the House is well aware, this 
country is facing a situation in which it 
has to meet serious challenges to its 
territorial integrity on two fronts and at 
the same time maintain a reasonable pace 
of economic progress. The recent 
developments with regard to foreign aid 
and the level of our foreign exchange 
reserves make it imperative for us to raise 
resources from within the country to meet 
the grow- 


